
CENTRAL ADIIINISTRATIVE 
BANGALORE BENCH 

P 

ITERE D 

TRIBWAL 

Commercial Complex (BOA) 
Indiranagar 
Bangalore - 560 038 

Dated : 30 SE19RB 

APPLICATION NO. 

W.P. NO. 

ppliOant(s) 

Shri A.M. Shankaravelu 

To 

1115 	 se(r) 

Respondent (s) 

V/s 	The J'I/s Financ, New Delhi & another 

1. Shri A.P. Shankarauslu 
N., 20, Hutchins Road 
II Cress, St. Thomas Town 
anqal.re  - 50 084 

2, Shri V.A. fohanrançjam 
Adv scat. 
No. 24, 9th P'ain, 4th Block 
iayanegar 
Bangal.ra - 560 011 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of 

passed by this Tribunal in the above said application(s) on 	27-9-88 

The c.piss at the application may be collected from the Registry of this Office. 

above 	 (JUDICIAL) 



TRUE çOP 

EPUTY REG:SrAR (Jfl 
NTRAL A0MtJSTRATlVE TRI 

BANGALOfE 

in the Ceritr1 Admiriistriitive 
Tribunal 13arga1ore Bench, 

Banigalore 

ORDER SHEET 
1115 

Application No ................................... ..of 198 8(r) 

Applicant 	 Respondent 

A.M. Shankax'av.lu 	 V/ui 	N/ui Finance, New Delhi & another 

Advocate for Applicant 	 Advocate for Respondent 

V.A. Nehanerangem 	 - 

Date 	 Office Notes 	 I 	Orders of Tribunal 

P.9.88 

In this application made u/i 19, 
the applicant has challenged letter 
and ardbr  No. 14887(Annexure B) 	ii 
of the CO&(P), Allahabad (CDA): 
On an examination of the 
application, the Registrar has 
opined that this Bench has no 
jurisdiction to entertain this 
application. We have perused the 
objections raised by the Registrar 
and heard Sri VH Nohanarangam, 
learned counsel for the applicant. 
In para 6(1) of his appllc nitiorig  
the applicant has statedthat he 
retired from service on 1111.1977 
as Accounts O!flcer .from cO(sC), 
Pune. On this averment iteelf 
which cannot now be rescinded, 
this application cannot be 
presented before this Bench. 
Even otherwise, the authority 
that has sanctioned the original 
pension and has modified the same 
on 14.8.1987 viz. CD&, is outside 
the territorial jurisdiction. 
of this 3ench. On the foregoing 
it is clear that the objecticne 
raised by the Registrar are 
correct. Ue,therefore, uphold 
this objection. 

In the light of our above 

f
diecuasion, we uphold the office 

j objections and direr heAame 
application be 

J&-presentation before te 
appropriate Bert9h. A- 

Sc(ft  

I 



Registered A/D 

Ref * A.No. 1115/99(p) 

To 

Shri A.N. Shakarauelu, 
No.20, Hutchine Ruad, 
IL cross, St. Thomas lawn, 

ore560 084. 

IS Nov 88. 

Sir, 

Subject:.. Return of eppliàtLcnNo.1115/88 (P) for the 
preeentetion be fore the eppropriete ,noh. 

04064 

Your application dated 4.8.98 and Its enciceurea are hereby 

raturd in tout sets for the preearsteUon before the apprapte Bench 

as per the OrdJr of this Tribunal dated 27.9.88. 

Pleaee acknowledge receipt. 

Yours faithful 1 

(N HY) 
Section Of cer (3udicjal) 

anal * Application i 
four eats and. 
endorsement dated IS Nov 88. 


